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(¢) the loss sustained by the Rail-
ways?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident took place at
Memari station, Sixteen persons
were injured of whom 3 sustained
grievous injuries.

(b) The cause of the accident is
under investigation,

(¢) The approximate cost of
damage to railway property was
Rs. 1,00,700.

12 hra.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE,

DECISION TAKEN AT THE CHIEF Minis-
TERS' CONFERENCE REGARDING ABOLI-
TION OF FOOD ZONES AND INTRODUC-
TION OF STATUTORY RATIONING.

Mr. Speaker: Shri ¥, S. Chaudhary.
Shri Onkar Lal Berwa (Kotah): **

Mr, Speaker; Order, order.
called Shri ¥, S, Chaudhary.

I have

Shri Onkar Lal Berwa: **
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Mr. Speaker: Shri Y. S, Chaudhary
is absent. Then, Shri Hukam Chand
Kachhavaiya,
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The Minister of Food and Agricul-
tare (Shri C, Subramaniam): A con-
ference of the Chief Ministers was
held at New Delhi on the 17th and
18th November, 19%64. The present
food supply position in the country
was reviewed and the policy to be
followed during the coming months
was discussed. After detailed dis-
cussions, it was decided that:

(i) The present zonal restrictions
on the movement of wheat may be
allowed to continue and the position
reviewed in March 1965 when the
prospects of the next wheat crop
would be known,

(ii) Each State may be constituted
into a separate rice zone except that
the Northern Zone comprising the
State of Punjab and the Union Terri-
tories of Delhi and Himachal Pradesh
may continue as at present.

(iii) Rice will be purchased on
Government account in the surplus
States for supply to the deficit States
on a Government to Government
basis. The States concerned have
agreed to the following quantities
being procured during the period
from the 1st November 1964 to the
31st October 1865 for supply to the
deficit States:

Andhra Pradesh—8 lakh tonnes.
Madras—2 lakh tonnes.
Madhya Pradesh—4 lakh tonnes,
Punjab—2-5 lakh tonnes,
Orissa—3 lakh tonnes,
Over and above these quantities, such
additional quantities will be procured
as are necessary to meet the inter-
nal requirements of the States.
(iv) The main objective of the pro-

curement and import policy is to en-
able a sizable buffer stock of rice and

**Not recorded.
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wheat to be built up. This implies
restraint on issues from Government
stocks during the post harvest period.

(v) Statutory rationing will be in-
troduced in Calcutta on a date to be
fixed by the State Government. As
regards other cities with a population
of one million and over, State Gov-
ernments have been given the option
to introduce such regulatory mea-
sures as they may consider necessary
and the Central Government would
make available such supplies ag are
necessary for meeting the commit-
ments in these cities, The informal
rationing introduced in Kerala will
continue.

(vi) State Governments may be
permitted to prohibit the export of
coarse grains from their respective
States except that surplus States
which have traditionally been export-
ing coarse grains to other States
should continue to allow such export
on a regulated basis,

(vii) Al]l restrictions on the move-
ment of pulses may be removed im-
mediately except that the existing
restrictions on the export of gram
may continue till the arrival of the
next crop and the States concerned
shall allow export of 50 per cent of
the stock of gram held by traders.

(viii) All restrictions imposed by
State Governments on the movement
of oil and oil seeds may be removed
immediately except that the existing
restrictions on the movement of mus-
tard seed from U.P. may be allowed
to continue till the arrival of the
next crop,
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Shri C, Subramaniam: This decision
wag taken only recently, and there-
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fore, whether there are any difficul-
ties, and if so, what those difficulties
are likely to be, cannot be envisaged
now. But we hope on the basis of
the procurement to be undertaken by
the surplus States for the “purpose of
making it available for the benefit of
the deficit States it would be possible
to meet the situation

Mr. Speaker: Which were the
States which were against the termi-
nation of these zones?

Shri C. Subramaniam: I do not
think I will name States, There was
a general discussion and views- were
expressed. But the decision was un-
animous,
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Mr, Speaker: Is it contemplated to
do away with these zones?

Shri C. Subramaniam: I have stated
the basis of the new decision. After
the prospect of the next rabi crop,
the position will be further reviewed.

Shri S. M, Banerjee (Kanpur):
Seven cities in India with a popula-
tion of 10 lakhs or more were selected
for implementing statutory rationing.
May I know whether the majority of
the Chief Ministers did not agree to
this because of inadequate supply
from the Centre, lack of proper stock
and of an efficient distribution machi-
nery at the State level? If so, what is

" the reaction of Government and the

further advice given in the matter?

Shri C. Subramaniam: All these
pointg were discussed. It is only on
that basis that the decision has been
taken that each State Government
should review the position in its own
State and take decisions with regard
to the regulatory measures it has to
take in these big cities.
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Shri S, M. Banerjee: My question

was whether the majority of the Chief

Ministerg did not agree because of the

three reasons I stated, and I want an

answer to that,

Shri C. Subramaniam: There is no
majority or minority in this matter;
these are al] unanimous decigions.

Shri Nath Pai (Rajapur): Ido not
want to ask a question, but 1 want
your guidance on one matter.

The Chief Ministers’ conference
took place ten days ago. Their de-
cisions were announced the next day
in the mewspapers. Is it satisfactory
for the Minister to come to Par-
liament only when there is a call
attention notice on the subject? On a
previous occasion, we were assured
that as soon as the decisions were
taken, we would be informed, Gov-
ernment have been repeatedly told
that on such matters Parliament
should be the first forum where they
should come out with the decisions
taken, but with mulish obduracy they
continue to defy us. I would request
you to persuade them that this is not
fair to Parliament.

Bhri C, Subramaniam: [ am sorry.
I owe an explanation to the House, The
discussions took place at the Chief
Ministers’ conference. After that,
they had to be processed before being
finalised as decisions to be announced.
I was hoping to announce it as soon as
it was finalised..... -

Shrimati Renu Chakravartty (Bar.
rackpore): It came out in the papers
the next day.

Shri C. Subramaniam: Meanwhile,
the call attention notice came,

Shri S, M. Banmerjee: We knew
from the papers that certain decisions
were taken at the Chief Ministers'
conference. Unfortunately, the name
of the Prime Minister was brought in
there, that it was at his instance and
advice that it has been decided to say
nothing in Parliament sbout these. 1
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wrote to you a letter
Parliament is being treated with
contempt. You were good enough to
club my name along with others in
this call attention notice, But I want
to know whether there is any truth
in that report,

saying that

Shri Nath Pai: We want a pro-
nouncement from you,

Mr. Speaker: It is not possible to
preclude all possibilitieg of any offi-
cials or Ministers making any state-
ment at any time outside Parliament.
There might be occasions when this
has to be done and it might be done.
But it is desired, and it has been ob-
served here so0 many times, that
when such an important decision is
taken, Parliament should be the first
body to be informed about it,

12,09 hrs,
RE. CALLING ATTENTION NOTICES

PROCEDURE

Mr, Speaker: Shri S. M. Banerjee
has written to me that there was a
cal] attention notice to be taken up at
5 P.M. yesterday. There was then an
objection taken that there was no
quorum and so that could not be
answered.

Shri S. M. Banerjee (Kanpur): That
was answered in part,

Mr. Speaker: Then that part would
remain. If there is something else,
that might be given in writing. The
Minister might just place it on the
Table of the House.

As regards these call attention
notices, according to our rules, it is
only one notice that can be taken
up in one sitting. But to avoid being
caught in that rule, I have been try-
ing to clear arrears by putting some
notice at 5 P.M,, even though the sit-
ting has not finished, I am doing so
because on the first day I got about
70 notices, and I thought there were



